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The House then adjourned for lunch at one
minute past one of the clock.

The House reassembled  after . lunch at three
minutes past two of the clock—"The Vice-
Chairnoan (Shri Dinesh Goswami) in the Chair.
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RE: CALLING-ATTENTION MOTION

ITiE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Before we take up the normal
business, I have to state some thing. We have to
take up the Calling-Attention Motion at 2-30
today. But it appears 'i;hat in the Lok Sabha the
debate is p;oing on still and the secon i speaker
is speaking and the deba'i(3 may not conclude
before 2-30. P.M. So, our House will take it up
only when the debate is over there which is
likely to be at 3-30 P.M. or so. The moment he
in free there, the Finance Minister wil' come
here and we will take up the Calling-Attention
Motion.

I. STATUTORY RESOLUTION SEEKING
DISAPPROVAL OF THE DALMIA DsVDRI
CEMENT LTD. (ACQUISITION AND
TRANSFER OF UNDERTAKINGS) . ORDI-
NANCE, 1981 mo. 6 OF 1981)
PROMULGATED ON THE 23RD JUNE
1981,—(CONTD.)

II. THE DALBTIA BADRI CE

MENT LIMITED (ACQUISI

TION ANDTRANSFER OF

UNDERTAKINGS) BILL,
1981—(CONTD)

THE VICE CHAIRMAN (SHRI
DINESH GOSWAMI): Now, we
start with the discussion on the
Statutory Resolution. Mr. Kalp-



189 ~'16 Dalmia Uadri [2 SEP- 1981 ] Acquisition and transfer 190

Ltd.,

nath Rai. I think you were speaking on this and
you have to continue your speech.

AN HON. MEMBER: Only on the Resolution?
Not on the Bill?

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): B-th are there. But we would like
lo hear him for once on the G-itutory Resolution.
Yes, Mr. Kalpnath Rai.
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o country and that the Government
FEAT A AWz F s¥wwratz had o exercise vigilance and  con
trol over  those industries, and for
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E; f® Mz ) WIATAL 11y qR HATE acted an Act, known as the Indufl-

trial (Development" and Regula

N T IR a@W G FArER ton) Act in 1951 This 1951 Act
- .. empowers the Government to
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INIRH #F A AW I . country,) in public interest and of
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TIRIATHIL ey aﬁ &' ®®at 1 Govemnment of India came to

know that cement was one such

T &7 TXF o417 A gIa=FT  commodity, finished

T g which was, of vital importance to the country.
¥t WK Az & o0t L But from 1951 till today they have more or less

TR qIY IATH m slept; no action was taken. This particular industry
g’ i 13 which came up inl 1978-79 and which saw a

g ur w ?ris% 3 e i ti'a Qa*H®I  rapid progress in  development durmg its infant
years of 1956, came up with a production of about

= " .
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THE Wy 39 qeaeg w9 @ level of good success in its field, this industry

showed a relapse and the eyes of the Government

Jg awmw Eid E Mt 4w gAY did not open. It was a national loss.  What led
s to the relapse in this industry, is most important
ALi rgar 0 to know.  The relapse was not because the
workers did not work; the relapse did not come
about because the  finished product could not
be sold; the relapse came into being because the
management of the company thought of defrauding
ot ¥oq M Y™ : W AT §gr  the company by takng over the sole selling rights
m m 2 » of the finished product, that is, cement. = And in
. this manner, goods worth some crores of rupees
were sold and no payment was given to the

company, with the net result the coffers of the
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company became empty; the mill could not
function. Therefore, seeing the state of affairs of the
company, of the mill, an enquiry committee under
the Industrial (Development and Regulation), Act
was set up to go into the affairs of the- company.
That was a detailed enquiry and a detailed report, I
understand, was submitted to the Government.
Parliament, till today, has not been taken into
confidence in regard to the contents of this report.
But I understand, this report contains remarks
against the management and the working of the
compariy.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Please excuse me for a moment. Mr.
Sezhiyan, you were not here at that time. I informed
the House at the very beginning that because the
Calling Attention Motion is being discussed in the
other House stiU and since the Finance Minsiter is
replying there, lie vUl come here as soon as it is
over in the other House and then tbe Calling
Attention Motion will be taken up here.

SHRI ERA SEZHIYAN (Tamil Nadu) Can any

time be fixed? THE VICE-CHAIRMAN (SHRI
DIJSTESH GOSWAMI): Our whole calculations
have gone wrong.

SHRI ERA SEZHIYAN: Will it be taken up at 3 or
3.30pP.M.?

THE VICE-CHAIRXMAN (SHRI DINESH
GOSWAMI): I have been informed that he wiU be
coming here as soon as it is over there.

SHRI S. KUMARAN (Kerala): Some time should
be fixed.
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THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I do not mind fixing the time.
But supposing if we fix the thne at 3Jt* or 4
P.M. a ad the debate is not over in the other
House by that time, we will be landing
ourselves in the same difficul’y.

SHRI SUNDER SINGH BHANDARI (Uttar
Pradesh): It can be assured that it will not be
earlier than 3.30 .M.

SHRI NAGESHWAR PRASAD SHAHI
(Uttar Pradesh): That will do.

SHRI ERA SEZHIYAN: Sir, in the
meanwhile, we can seek the clarifications from
the Minister of Industry, who is present here.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): That is not possible. We can take
it that it will not be taken up earlier than 3.30
P.M. The moment the debate is Over in the
other House, he will be coming here.

SHRI SUSHIL CHAND
MOHUNTA: I was talking about the relapse of
the industry which led to an enquiry by tiie
Government of India under the Indusfries
(Development and Regulation) Act of 1951.
This euqmr/ was ordered in 1973. This was a
detailed enquiry. But this enquiry report has not
seen the light of the day. After tha": the
company, as it was functioning, agaiii ciosed
down for lack of funds. It remained closed for a
pretty long period of ten montl:*. The Gov-
ernment of India did not wake up. During this
interval, during this period, when it remained
closed, certain financial institutions like the
banks were associated with the finances of the
company, with the management of the
company. They also tried their level best to
breath life into this company. But
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because of the heavy arrears of this company to
various people, including the labour, and the
most important of them all, the electric supply
company, the power connection to this coiiipany
was disconnected for  non-payment of dues.
Because of this disconnection, the company,
iiistesd of trying to clear the arrears or having a
discussion with the electric supply company
and restart the industry, thought that this was a
convenient way out “or them to finally close
down this company. This closure was illegal.
Closure has to be by proper notice.  Closure has
to be precnded by payment of advance to the
labour. There are many things which have to be
done before clo-sure can be ordered.  The
Government of India, till today, has not taken tiny
action against the ~ management for this illegal
closure. Now, Tve have this Act before us-

A very interesting thing about this Act is that it
says that 23rd June, 1981, shall be deemed to be
the appointed day. The conception of appointed
day is there in the various enactments with a
view to achieving some purpose. It has a nexus
with the purpose to be achieved. But this is a
strange Act where the pmrpose achieved has
nothing to do with the appointed day. This fixing
of 23rd June as the appointed day is a fraud upon
the labour, the people employed in the
industry,  because, it does not recognise the
rights of tlte labour and their dues  from the day
wjien this company was illegally closed, namely,
in 1980. It was 18-3-1980 and this should have
been the appointed day. The assets and
liabilities of the company should have been taken
over on the date of closure and that date should
have been deemed to be the appointed day. Ido
not understand, what is the purpose in having 23rd
June, 1981. as the ap-
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pointed day. What has led the framers of this
Bill to fix 23rd June, 1981, as the appointed day?
What has led them to this conclusion that 23rd
June, 1981, was the auspicious day, which should
be deemed to be the appointed day? This
fixing of 23rd June, 1981, has more or less
robbed the poor labourers who have  been
starving for all these months because of illegal
closure of the factory and the Government has
not come to their rescue.  Then, Sir, this Bill is a
post-Ordinance Bill. There are a number of dis-
advantages in issuing the Ordinance, but there
are advantages also. By the time the Bill comes
up for consideration, we have the advantage of the
functioning under the Ordinance and you can, very
easily see that from the day  the Ordinance came
into force, till today these 2000 odd labourers
are on the streets. Not a penny has been paid to
them and there is no hope for them in future. 1 -
mil precisely tell the reasons for it. The question is,
only about 90 or 100 persons are working in the
mill. What about the remaining 1600. 1
understand the number of employees was 1600
and about 400 were contract labourers.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Please con
clude. J

SHRI SUSHIL CHAND MO
HUNTA: 1 will take two or three

minutes more.

st AMTAT AR AH T wA-
T AT & |

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I do not mind your taking two or
three minutes more.
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SHRI SUSHIL CHAND MOHUNTA: So, I
was saying that the number of contract labour
was 400 and about 1600 labourers were on the
roll, but now we have only 100 labourers
working. I understand that the labourers have
represented that they are prepared to forego '50
per cent of thier salary and wagee till such time
as the company  starts production. In spite
of that only 100 people or so are asked to work
and the remaining labourers have no hope at all.
Now, Sir, we have seen one more thing.  The
management  which has now been handed over
to the Cement Corporation of India, have found
out a novel method of punishing the labourers.
I do not know why they must go through  the
rigours of the medical interview. Medical
interview for labourers, I cannot understand.
These  labourers are experienced hands, they
have been working for a long time. What is the
medical inteirview about? The company was
illegally closed down. The Government has
decided  finally—though late, it must have
been done earlier—to take it over.  All sections
of the people and, I think, Members from both
the sides of this House welcome the idea of
taking over of the company, but certainly  they
30 not relish the way it has been taken over.

Then, Sir, another significant thing about it is
that anothfer inquiry into the affairs of the com-
pany was got conducted in 1978 under the
Industrial Development and Regulations Act.
That is why we do not know what we are asked
to do. A plain piece of paper or just two or three
pieces of papers having certain sections of the
Bill have been given to us. This is not the way to
consider a Bill in Parliament, We must know the
previous history of the industry. ,
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Then, Sir, many of the hon. Members of the
House have suggested that, after all if it was the
management which has taken the benefit, the
undue and illegal iaene-fit by virtue of managing
the industry and misappropriating large sums of
money, worth  Rs. 200 crores, are we just
gcing to acquire the same and allowing them to go
scot free? The labourers are suffering,
everybody is suffering. There should be a method,
they should be prosecuted for it, for the illegal

closiure—that is number one—and for
misappropriating large sums of money; and
the Government shovdd adequately protect the

interests of the labour there.  The labour, the
employees, iheir interests must be protected and
here in this particular case it is surprising that the
Government ha? finally decided, I would say,
the Cement Corporation of India have decided that
they will only do the grinding work. They
will get clinker from Neemuch. This is very
surprising. A number of employees have come
and met me. They say: "We are prepared to
run it.  The Goverrmient should entrust the
management  to us. Who says it is going into
losses?". You will be surprised that whereas the
installed capacity was 2.39 lakh tonnes and the
company had been giving the lowest figure as
1.63 lakh  tonnes when it ~ was working, neie
they say that the company will be working at the
capacity of, I think, 1.25 lakb tonnes. And
the employees say that even now if it is properly
run and managed, the out-turn will be 2 lakh
tonnes. Yet these are the very people who have
been kept out of it. What is the hope? How are
they going to be compensated? Taking over of this
factory should uot be merely an exercise in pro-
tecting the management, telling them, "All
right, with all the mischief you have done, you go
hotaa and now we will Two. the sick industry".
A sick industry must be run properlv and it can be
dona-
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only if funds are given to it. And what are the
funds given to it? Only 87 thousand rupees to be
distributed among the workers as their salaries
and other dues.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Please conclude now.

SHRI SUSHIL CHAND MO-

HUNTA: Just two more points and I conclude.
We have before us instances where the sick
industries were taken over by the Government,
with the result that they became more sick. If
this industry is going to meet the same fate,
what is the take-over for? As some Members
did suggest-that if there is any other concern of
this very management, which is running in
profit, that also should also be taken over to
compensate the losses in this particular unit. I
believe this management does have a cement
factory in Rohtas probably. The Rohtas unit
being untouched, this unit is being allowed to
go in losses. This House must be told that this
particular company went into losses because of
neglect, default and criminal intentions of the
management to fleece and rob the company. If
these are the reasons, then that management
should not be spared and the assets of Rohtas
company should be amalgamated with this
company and both the companies Bhould be
joined together so that the labo\ir in this
partlcxilar com-
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pany does not suffer. This is my suggestion to
the Minister.

I would also suggest to the hon. Minister that
whenever a Bill of

this type comes up, the House should be taken
into confidence about the previous history of the
company to enable us to form a correct opinion
about what we are taking over and why we are
taking over, with all the consequences. We do
not have the background.

Just one more point. Sir. It is a suggestion.
Cement is of such vital importance for
reconstruction, development and the progress of
the country. When the Central Government has
taken over coal mining and so many other
sectors like oil and petroleum products, in this
particular sphere the Central Government must
step in and take over the management of all
these cement factories so that equitable
distribution of cement and its production are
ensured. Things should not be left to these
private individuals. We have seen the result of
leaving these things to private individuals.
Everyday we read in the papers that a cement
bag is being sold for Rs. 125 in Bombay.
Another aspect is that people at the helm of
affairs in certain States or elsewhere, in that
event, will not be able to charge a premium
upon the allotment of cement to certain private
individuals. That aspect of the matter will be
coming in the Calling-Attention Motion. So, Sir,
I resume my seat thanking you for [allowing me
this liberty to take extra time and, at the same
time, requesting the hon. Minister agaia that
these suggestions which I have made are basic
in nature and they wiU have a far-reaching
effect upon the economy and development of
his country and, therefore, this cement industry
should be taken oter'by the Union of India.
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qrav Hifsg | 7@ I FERT (%
ol g% famn ar @, a1 A A
qaed f ag gawt gEET §, Ty
$9el § ) Ig WIS W@ § FH
T | HH AW ATHEAT AT WY
1 ¥ Forlt ooy IAwT g EA G |

Participation of labour in the rim-ning of the
ndustry is very-essential so far as the public
iector imdertakings are concerned.

THE VICE-CHAIRMAN (SHRI
JINESH GOSWAMI): Now
rlease conclude. I will call the
1ext speaker. LI
o1 v g o @@ wwgdd w1
qUHIT a1 ¢ 1 (sawae)
3. P.M
HI AR ARG ¢ FTIANAT

a1, # qF 707 9t FgE wg g, L.

THE VICE-CHAIRMAN (SHRI DINESH
SOSWAMI): 1 hope this will be your last
yoint.

SHRI RAMANAND YADAV: Last point.

THE VICE-CHAIRMAN (SHRI
JINESH GOSWAMI): One
ninute. N

18}

DR. LOKESH CHANDRA (Nominated): He
s making valid points. Let him continue.
Interruptions)

SHRI RAMANAND YADIW: I shall sit
lown, if you like.

THE VICE-CHAIRMAN (SHRI DINESH
5OSWAMI): He has made all these points
resterday also. (Interruptions) Niw, pleas”
sonclude. We have only one hour for this Bin.
Ve have now taken inone than H hours. Wo
1ave got two other Bills.

st v QTR ¢ SYHTSIY
o, 1 ¥ } faw {TRT ¥ gy
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&gl 13 @ FOg. | fean w27,

5t AR ®W diwa® . 13 1
FUT )

S TR ARG : ATFT HiTET
wEA g 1 AF ag waw g fnoze

gRR FAT €A1 WITHT =T AT §
fafa wdi e st -
zaia ¥ oo ko #re, w¥fezan
Sz 4%, Foraifer 49 FE-
19 1 EHIT HURAISE a9 % “T
qrEAz 3 § SAE w9 T

qr-fiwe 95 gn & 1 @ % @7 s
argar § & wir s9 6% ¢ Zi9
}d' qe ‘fﬂ‘l I‘Q:.IT P EAE i{ Eﬂiﬁ- "'{_*':3.; ?

§ oz o Arwy Agar § w oo
wro gn At &1 fogergawa fear
& f5 T g% o 94T 2 YT GrEAY
F7A & fad qaIT g1 Md § a1 i
i1 & qrg 1% OHT HEIAL @
st fr faw frel &1 Zei9wm Sl
2 fﬁm vegifgn & & <oaw
fe & afe, sad a@wmw @
atn agl W gw faaar

I 9T @9 wOq ag g

fﬁ-‘d 2 fy =8 7w gar
gt & A gew fer o sooEr et
sEedr oAl g anfs zw fae
# vga TEAE g A% Hi A
groaF

THE VICE-CHAIRMAN (SHRI
GOSWAMI): Now, I caU Mr. Ghosh.

SHRI RAMANAND YADAV: One minute.
This is my last point, I will finish.

S'i

zaw

-

DINESH
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IqqaAteyd A, ¥ WITE T SIFAT
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zads whawfal § far o @
% fa7 w WO 9 389 frur fe
zi, 7z qar Fowa< &1 S ) g
4F T qa7 UL WIS AT AT Y
FEr ) W g EE g feoan
fas geeds F1 997 famar &, 9%
F gmfwa, T W g@e ¥
4% gu 7% a¥ wafaw, & gEer
ardtzT #vr & 7 a9 faase ofeaw
TAEERT wT dgT g2 & W IW
g F7 qaqlE gA 94 w1 @ @
1 o zEE OfFET aE ar A
HAET FY S A FwIEr g A 9@t
aqm qfems feAzgne & 9z @
wRX 9Z Wi ogH I K NI E..
(et )

THE VICE-CHAIRMAN (SHRI DINESH

5O0SWAMI): Please, no. ."Now, Mr. Ghosh.

S THIATE q19q @ T WEAT &
arg # g faa 1 a8 fam & gugq
FETE |

(Interruptions)
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conditions of sickness by looting and exploiting
the workers. Then they make it sick. Generally, we
support that this should be taken over. There
sho”Lld be proper management which is free from
corruption. And bureaucratic outlook should be
immediately stopped in running this plant which is
a very vital one. Sir, I would also like to point out
that a similar industry, which has been mentioned
here many times by the speakers, and run by this
capitalist section should also be taken over. Other-
wise it will cause a very heavy burden on the
national exchequer® Similar industries like the
Remington Typerwriters, the Inchek Tyres and the
National Rubber Factory should also be
nationalised in this way. But the main hurdle is
that since 32 or 33 years of independence, we are
observing that there is an inherent malady in the
proper managemeht and production and
distribution. Otherwise, many sweet things can be
uttered in this House about this Bill which is pre-
sented by the hon. Minister. We can discuss clause
by caluse. We can accept it. But proper manage-
ment and prober distribution are urgently
necessary. So, my suggestion is that immediately
the Government should set up a task force to deal
with this and similar sick industries which have
been taken over previously by the Gov« emment.

Sir, another point which I want to make is about
the managerial corruption and the workers' parti-;
cipation. Even in the Bill, so many things are
there. But we want to see and we want to check it
up that in future proper management and the
workers' participation are ensured. The Minister
will say in his reply that we shall accept all the
valuable suggestions of the hon. Members. But we

want that they should be implemented. 1600
workers are starving. It should be run with a proper

THE VICE-CHAIRMAN (SHRI DINESH perspective in the interest of the

SOSWAMI): Mr. Mal-lick, I think you wiU
1ave enough opportunity to use your lung
yower. . Now, Mr. Ghosh.

SHRI AR'ABINDA GHOSH <West Bengal):
VIr.  Vice-Chair-maUj Sir, my humble
jubmission is to ask whether the Government,
yy. presenting this Bill, is serving the greater
nterests of the country. This is a welcome
neasure, no doubt, because for the last several
7ears we have seen the inherent habit of the big
yusiness *of our country, who actually own
hree-fourths of the assets of the country, to
;abotage and create
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[Shri Arabmda Ghosh] workers because.
Sir, in our \country, the workers produce and
create the wealth of the country but everywhere
they are deprived of their due share. When
they i come to the public undertakings I or any
corporation, the workers' share and workers'
participation is endangered by the corrupt bu-
reaucratic management. It is our sad experience
since  so many years. My  suggestion is
that compensation to this Dalmia big business
and to the other big business of this countrj' should
not at all be given. No compensation should be
given. Simultaneously, the workers' interests
should be preserved.  They should be re-
instated with retrospective effect, that is from 18th
March when it had been closed down. Somebody
was telling that it was ineifective to create any
production since 1975. Moreover, corruption,
mismanagement and ineffectiveness are there. So,
the immediate necessity is to reinstate the workers
who are actually starving. Only a skeleton staff
will be working there when the plant will be
started under the direct supervision of the Govern-
ment, this is, the Cement Corporation of India.
Then it will be seen that the workers' share is
denied and after some years again the same thing
will happen, the ineffectiveness, the managerial
corruption.  This is the sad experience of our
country. So,, the workers' arrears, their pay and
allowances and everything should be paid and ' the
assets and liabilities of this plant, the owners of
this plant, should be verified immediately, after
taking over this concern. This should be done.
Otherwise, the sweet words which we from both
the sides are uttering will have no meaning.
The Treasury Benches have also  said many
things in favour of the workers. So, my humble
suggestion is that ' immediately the workers'
interests should be ' safeguarded  strongly and
their due share should be
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secured. Ihis cement industry is-a very vital

industry and there are many other industries which

are- ' run by the Dalmia group and they should
also be taken over by the Government.
Otherwise, this-created sickness is there in the

concerns of the big business of our-country. So,
these things  like--workers' interests, proper
management, free from bureaucratic administration
should be properly-looked into by the
Government.. This is my suggestion.

SHRI S. KUMARAN: Sir, the Bill. Dalmia
Dadri Cement Limited (Acquisition and Transfer
of Undertakings) Bill, 1981, ia an important one
and I welcome its idea. Sir, many sweet words”
were heard from the ruling party benches. Our
hon. Member, Ramanand Yadaviji expressed his
opinion that not only this cement factory but the
entire cement factories should be nationalised. It
is a very good idea. We welcome it. Our hon.
Member, Shri Kalp-nath Rai, while supporting
this Bill, suggested that ours is a democratic
socialist Government and so we welcome this
type of a thing. If you are sincere, I am asking
Ramanand Yadavji, who isr opposing this
nationalisation of the entire cement factories?
We, in the opposition, welcome this thing. You
can ask your Government, or you can ask the
Parliamentary Party of the ruling party, to come
forward with such a measure either through an
Ordinance or through a Bill.. We all will support
it. But I do not believe it. Shri Kalpnath Rai says
that this is a democratic and socialist
Government. These are all sweet words. This is
in fact a capitalist Government. According to me,
it is a capitalist Government. I, do not expect
such a Government to go ahead with this
programme of nationalisation. Mr. Ramanand
Yadav, do you believe in this thing? Anyway, I
am not



221 . Dalmia Dadri Cement

asking any such
that...

t SHRI RAMANAND YADAV: You must
remember the context jn which [ said it
(Interruptions).

thing. Only * thing is

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Kum-aran, you kindly address
me. Do not into a dialogue. Tig-Rf?" A\

... (Interruptions) It will not go on record.

SHRI S. KUMARAN: My j», demand is very
simple. The government should behave as a e""
decent capitalist Government. But this Bill is anti-
working class and pro-capitalists. In what way?
Sir, after the takeover of the management, there
were 2,000 workers. What is the Government
doing about them? Workers with 10 years or 20
years of service are out on the streets; only 300 to
400 workers have been taken. Even trade-union
leaders are not being taken. Is this a socialist
system? So, Sir, my submission is to take back all
the workers. Otherwise, what is the aim of this
Bill? Is this takeover only to protect Dal-S mias
and give them compensation - of crores of rupees,
v/ho have al-" ready misappropriated crores of
rupees from this company? The aim of the Bill
should be to have production in this company and
protect the families of 2,000 workers. So, |ny
submission is that ' you please reinstate all the
workers who were previously engaged here and
give them their salaries as recommended by the
commission. Sir, there was a commission
appointed which enquired into the affairs and
make certain calculations and suggested the
amounts due to the workers. Ins- tead of doing
that, this Bill only provides for compensation to
the owners and a very meagre amount to the
workers. So, my demand is, you please recognise
the fact
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that you have to reinstate all the workers if

you are sincere about the functioning of the
company properly. You recognise the trade-
unions and implement all the trade practices
instead of victimising the workers, attacking
the workers and refusing to take the trade-
union leaders into the factory. You have to give
up that policy and provide .iobs to all the
workers and give them their due, and get their
co-operation,

PROF. SOURENDRA BHATTACHARJEE
(West Bengal): Mr. Vice-Chairman, this is a
Bill on v.-hich both sides of the House hive
shown much agreement on various points.
Many basic issues have been raised and I am
sure, the hon. Minister, with his afEable smile,
will brush aside the basic issues raised and will
get the Bill passed which in itself has not been
opposed by anybody, nor by me.

But my submission is that such Bills are but a
manifestation of certain ad hoc decisions—ad
hoc decisions whether due to long bureaucratic
delay or lack of will at the political level. A
long delay, reducing the number of workers
from 1600 just to 100 or 95, on the appointed
day, as my hon. friend, Mr. Yadav, has pointed
out. I think, the time has come to attend to
"basic issues. Firstly, the question is whether
the same group of persons, the same group of
industrialists, who are otherwise earning profits
should be allowed to. run a particular industry
and whether the Government should come
forward just to provide succour to this
particular unit, or, whether all the industrial
units under one industrial manafjement should
be taken over. I had occasion to raise this issue
even earlier." For example, in Kanpur, the J.K.
Group is one unit which has been under illeffal
closure since September, 1976. This is a textile
mill. Technically
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speaking, it will come directly Hnder Mr.
Chanana's department. Now, it is under the
Commerce Ministry. During the previous regime,
it was under the Indutries Department. A decision
on takeover has been pending to this day. No
decision has been taken so far. As a result of this,
workers have been languishing. Many of themi
have died. Others are on the point of death. This
is the position. I have with me the facts in regard
to a cement factory, which is, perhaps, the largest
cement factory in India. The Jaipur Udyog has
been tinder suspended animation since 1976. The
Government of India, the Government of Raj-
asthan and the State Bank of India have poured in
Rs. 17 or Rs. 18 crores into this company. This is
in an ad hoc state. The previous management
which was responsible for the company's sad
plight is now reported te be canvassing for the
restoration of the management to it. The name of

Mr. Alok Jain has been referred to in this
connection, who was the
- managing  agent. So far as I

' knew, the Dalmia Dadri company

and Mr. Jain are in league vi“ith each other.
While the industries go sick, the industrialists do
not. ""The question is, whether the Government
of India would attend to

- this basic problem. Thisis the

first point. The second point is,

- whether the workers who are ren
dered unemployed will get back
their employment and whether
their  capacity would be fully utilis
ed, to restore production in, what

has been  described in the State
ment of Objects and Reasons of the
Bill, the interest of the  country.

These are the issues which have to
be clarified. A decision on these
issues has to be taken and Par
liament, not only Parliament, but
through the House, the whole
country as  well should be  satis
fied.  Otherwise, such ad hoc mea
sures would not be able to tackle
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the problem, the problem of in

dustrial sickness, which is basical
ly a problem of production. A
decision on these basic issues

should be taken soon.

Sir, cement is a very scarce commodity. This is a
scarce material in our country. We are in short
supply, as far as cement is concerned. But our
potential Is not limited; it is not meagre. The
potential is not being fully utilised. The potential
can be fully utilised if only the State undertakes
the responsibility for the full production without
allowing the private entrepreneurs to under-utilise
the capacity of production and thereby create arti-
A ficial scarcity. Hence, these are * the basic
issues which the Government will have to attend
to. Just at the moment, I am not demanding a
reply to be given on all these issues, nor do |
expect the hon. Minister to give it. But the time
has come and the question is whether that
assurance can be forthcoming from the hon.
Minister that these basic issues will be attended to
by the Government, and not the least of It, is the
question of the nature of the management in
which the workers should have a direct in-
volvement so that they can feel "« that thev belong
to the industry and the industry belongs to them.

st wger W fag (fagme e
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THE VICE-CHAIRMAN (SHRI' DINESH
GOSWAMI): The mover of the Resolution, Shri
Bagaitkar, is not here. The hon. Minister,

SHRI CHARANIJIT CHANANA: Sir, I am
thankful to the hon. Members who have
supported the Bill and welcomed the nationalis-
ation of the Dalmia Dadri Cement factory. I also
thank the hon. friend who only half supported it
because by the time I finish speaking, I am sure
he will also support the Bill. ~ sirq® isft 55

awgq fEar, ag dr qerE ston

Now I would like to take, with your permission,
Sir, the points raised by the hon. Members. The
hon. Members would permit me to take the
points relating to the unit and the Bill as such
first As far as the general points are concerned,
they fortunately fall in the policy statement and I
woidd like to explain about that also. After
listening to all this, I hope the hon. Members
would withdraw the amendments.

I shall take up the amendment to clause 1 first.
The date of 18th March, 1980, is, in fact, the date
when the cement factory closed down. The Bill
is, in fact, replacing the Ordinance which was is-
sued on 23rd June, 1981. The Bill, when enacted,
cannot take a retrospective effect; it will take only
a prospective effect. The date, therefore, cannot
be advanced.

As regards clause 2, the date of 18th March,
1980, is the date ou which the mill closed down.
A friend, in fact, talked about tne history of the
mill. I would only like to mention one point—
the



229 Dalmia Dadri Cement
Ltd..

last incident in the life of the Bill—and that
was after the enquiry of 1978 to diagnose the
all® ment. I wouU like to draw the attention of
the House to the fact that when the Janata
Government was in power, it was decided in
March, 1979, that the unit should be allowed to
close down and accordingly an application was
filed in the High Court for winding up the unit.
After the present Government came into office,
it was decided that efforts should be made to
re-vitalise the mill. This fact would help the
hon. Members who have participated in the
discussion on the Bill to appreciate that this
contradicts with their stand of giving
employment to workers. I would only say that
one of the major objectives of the Bill, in fact,
is the employment of the workers of the mill.

Coming to clause 7, the amotmt mentioned by
the hon. mover of the amendment is Rs. 84
lakhs. It is not Rs. 84 lakhs; the actual amount
is Rs. 84.87 lakhs. This has been arrived at on
the basis of the depreciated value of fixed
assets which is Rs. 13.87 lakhs and the
realisable value of current assets which is Rs.
71.00 lakhs. The total in fact comes to Rs.
84.87 lakhs. The amount of payment of Rs.
84,87 lakhs is in fact the depreciated value of
the fixed assets, and, therefore, the amount
suggested has no basis.

Payment of compensation to workers in fact
will be made by the Commissioner of
Payments which is a semi-judicial body.

SHRI SADASHIV BAGAITKAR: How
much?

SHRI CHARANIJIT CHANANA:
84.87 lakhs.

SHRI SADASHIV BAGAITKAR: Date?

SHRI CHARANIJIT CHANANA: Date I have
already said. I would like to draw the kind at-

It is Rs.
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tention of the hon. Members to the Schedule
which they have mentioned. Seeing the
Schedule, I don't think the Commissioner of
Payments can go much down below. Top
priority in fact would be towards payment of
dues of the workers.

With regard to clause 8, the amount has to be
paid by the Commissioner of Payments and not
directly by  the  Government. The
Commissioner of Payments enjoys a quasi-
judicial status and we should have faith in the
injustice that would be done by him.

With regard to clause 12, employees of the
company cannot in fact become employees of
the Corporation as on 18th March, 1980 as
Yadav Saheb has said. The Ordinance was in
fact issued on 23-6-1981 and the amendment in
fact will come into force only on this particular
date according to the law.

DR. BHAI MAHAVIR (Madhya Pradesh): If
you permit me, Sir, the point my friends from
this side emphasised is that when the
Government took over, at least from that date,
the workers should be considered to have been
taken in service. If you at least give them this
assurance, you will be able to inspire them and
get the best work out of them. Now your
Department may start functioning as to make
them ready, hut let the workers have this as-
surance that they are back in their jobs.

SHRI CHARANIJIT CHANANA: Probably
the hon. Member has not listened to the first
thing I said, that the Act would have
prospe”'tive effect and not retrospective effect
as he is saying.

Sir. one or two hon. Members talked about
workers' participation. There appears to be a
communication gap in this particular case,
because all those workerar
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leaders connected with this know that I have
personally been connected with the whole thing
aad the workers' fuU participation in the
process. In fact, the decision that the
Government has taken has been a full one. In
fact, one of the exercises which the workers
and the Government worked out was to convert
this unit, a demonstration unit, as a workers'
unit itself and that, unfortunataly, could not be
got through. The workers, till today, are in fact
a part of the implementation of the whole thing.

SHRI SADASHXV BAGAITKAR: What is
their number, please? Specify the number of
workeis.

SHRI CHARANJIT CHANANA: 1 am
talking of the workers' communication with the
Government. The communication with. the
Government, the via media, is the workers'
union there, and there is a direct
communication between -he union and the
GMN'V-ernment.

(Interruptions)

SHRI SADASHIV BAGAITKAR: How...
(Interruptions)

DR. BHAI MAHAVIR: Sir, I
(Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Let hini conclude. Then if
Members still want to seek clarifications, they
can.

SHRI CHARANIJIT CHANANA: Sir, kindly
allow me to correct the hon. Member's
statistics on the number of employees. *Some
hon. Members had earlier mentioned the
number of employees. It is not 2,000. It is ap-
proximately 1,600. Out of the 1,600 employees
there is a process of absoipticn of the workers
within the operation of the whole unit. Now
you don't want that before the mill starts
operating the workers should be immediate-

want...
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ly absorved. The workers' union, in fact, is in
close communication, direct communication
with the Government and they are sure about
this thing that their optimum obsorption wiU be
there in the mill.

DR. BHAI MAHAVIR: In six weeks only 100
have been absoi-b-ed.

SHRI CHARANIJIT CHAI®A-NA: I wish there
were a correla- i tion. If a switch were there, we "-
: would put it on.  Unfortunately, it is a sick mill.

If you know the structure of the mill,...

DR. BHAI MAHAVIR: Give us some
assurance; say by when they will be absorved.

SHRI CHARANIJIT CHANANA: I can assure you
that there will be no discrimination at all against the
workers. (Interruptions) The hon. Member wanted a
general assurance from us and the general assurance
is that there will be no discrimination. In fact, our
Government never discriminates against the workers.
The Government, of course, does di*- . criminate in
favour of the workers; and I am sure the House will
not obiect to that discrimi- 4 nation at all.
(Interruptions)

ot CTT AR W IR AT AT
FIFY 92 27 fgar I qragi ?

T A AT FT AF @
dTar s gz aAr sz Qfar

SHRI CHARANIJIT CHANANA: Well, I have
said that it is in the process of operation and the
absorption will continue. I have alreadv said it
in my statement.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): If you take notice of all the
interruptions, there will be no end to it. (Inter-
ruptions) You have sought clarifications, vou
have sought an assurance and he has given an
as-
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surance as best as he could.
anything more.

SHRI CHARANIJIT CHANANA: Sir, I have said
that one part of the process would be in operation by
the end of this year. I have already said that. I draw
your kind attention to my statement. I have already
talked about the dates. Now I am glad that the hon.
Members are worried about the workers on health
grounds and their superannuation. We a doing all
that. The object is that we generate economic
viability in the u\it. The split plant system of the
clinker being brought here, in fact, should be
appreciated because the kilns cannot immediately be
put into operation. Till that time, clinker will have
to be imported from Neemuch and other areas.
Today we are doing it from Neemuch. The split
plant system has been accepted in principle in the
case of cement because this area in fact does not
have a cement plant except one small one in
Surajpur in Haryana.

You cannot expect

The hon. Member has-mentioned about Shri
Gupta. I only wish to inform the hon. Member that
he was taken as a technical adviser on a fixed time
basis and his services will only be up to that time
and his advice will be made use of only till that
time.

Shri Kalpnath Rai talked about capacity utilization.
In 1978-79, in the Cement Corporation of India the
capacity utilzation was 72 per cent, in 1979-80, it
went up . to 75 per cent and now it has gone up to
81 per cent. Our object in fact is to promote
optimum capacity utilization. Now that diflfei:? in
the case of the wet process and the dry process. In
the dry process the capacity -utilizatton can cross
even 100 per cent. The Government is promoting
the moderniation of the cement indus-ih try so that
the capacity utilization is optimum.

Now the other points made by the hon. Members
are about the
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sick industry. We would definitely keep into
consideration the valuable and positive
suggestions made by them during the course of
the discussion. In view of this, I am sure, the
Bill would get full support from the hon.
Members.

I request that the BiU may be passed.

THE VICE-CHAIRMAN (‘SHRI DINESH
GOSWAMI): I shall furst put the Resolution to
vote, The question is:

"That this House disapproves the Dalmia
Dadri Cement Limited (Acquisition and Trans-
fer of Undertakings) Ordinance, 1981 (No. 6 of
1981) promulgated by the President on the
23rd June, 1981." The motion was negatived.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I shall put the motion of Shri
Chanana to vote. The question is:

"That the Bill to provide for the acquisition
and transfer of undertakings of the Dalmia
Dadri Cement Limited with a view to securing
the proper management of such undertakings
so as to subserve the interest of the general
public by ensuring the continued manufacture,
production and distribution of cement which is
essential to the needs of the economy of the
country and for matters connected therewith or
incidental thereto, as passed by the Lok Sabha,
be taken into consideration."

The wotiin was adopted.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI) We shall take up clause-by-clause
consideration. Mr. Minister, before I take up
clause-by-clause consideration, will you give
some indication on what time we are taking up
the Calling Attention?

THE MnsnSTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI
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Clause 2 {Definitions)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): We shall take up clause 2. There
is one amendment. Mr. S. Kumaran.

SHRI S KUMARAN: Sir, I move:

2. "That at page 2, line 15, for
the figures and words '23rd  day
of  June, 1981, the  figures and
words '18h day of March, 1980'

be substituted."”

(The amendment also stood in the name of
Shn M. Kalyanasun-daram.)

The question was put and the motion was
negatived.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The question is:

"That clause 2 stand part of the Bill,"

The motion was adopted.

Clause 2 was added to the Bill.

Causes 3 to 6 were added to the Bill

Clause 7 (Payment of amount)

THE VICE-CHAIRMAN (SHRI DINESH

GOSWAMI): We shall take up clause 7. There
are two amendments.

SHRI S. KUMARAN: Sir, I move:

3. "That at page 5, line 24, for
the  words ‘eigthy-four ~ lakhs'  the
words 'four crores, fifty lakhs'

be substituted."”

(The amendment also stood m the
name of Shri M. Kaltfanasun-
daram)
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SHRI SHIVA CHANDRA JHA; Sir, I move:

4. "That at page 5, lines 24 and 25, for the
words 'rupees eighty-four lakhs and eighty-
seven thousand' the words 'rupees eighty-four
and eighty-seven paise' be substituted."

The questions were proposed.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Do you
want to speak on this? ;

SHRI SHIVA CHANDRA JHA: Yes.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Please be brief.

=it fra wx & 4 {U gNEA
FRAwa & warfees § 1 Wm
84 AT 87 ZATT TIT FFARNT T F
g ferga® ag-ar9 Twars 3dve M
A9 2@ E o0 d4g ¥ ¥ gwma
21| AredraEe s 3 daerAw
gl & | " qgd o) FEr wu I aree ¥
fr Fmagwa T4 7 wEa JET Y
M ITH TG 7B faar yreamgwm
F AT, TTEUT F AW T, 02 F ATH
0%, A & arg 92 JfFa g Fa
AT AEI gAr | FArar ag gwt fw
feafa ar vf fF oma gast & q &,
EF-AALFTEE | 9T AW A w F
2. maF e #g Tas e Frad fan
FTTEE | A agdr a1 qrfaw a1 InE
AT T FIAHIT FO A FO T AT &
# araar § afe s Iasr g9 Al §
qt wwar goar A ¥ guas @
fr wigi A 84 &g 87 g7 T o
T & I M A w7 § 54 Wk
Wt 8774, .. (wmwmm)

w1 T AFAT : R AR
T Fwadwa § 91§, . | (saurw)

SNty e m: @ gz uner
ArHE rFA G FTOAT | A A TTRT
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AT w9 I ava ) ot wm
AFIZE 49 W Eag Wt aga samar

21EER A 19 w1 dfed
FUAFNT T 71 78 Lfagrdy Arfa 8

TARFENARNA A A qr A g ?
wafag 7 dwgr N @Hr aw
qATT T AAT FEAATAT 3 Y FIE FECA
T4 ¥ e anE fam w6 O
awdT FT I |
THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I put these amendments to vote.
The question is:

3. "That at page 5, line 24, for
the words ‘eighty-four lakhs' the
words  'four crores, fifty lakhs' be
substituted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The question is;

4. "That at page 5 lines 24 and
25, for the words 'rupees  eighty-
four lakhs and eighty-seven
thousand' the words 'rupees
eighty-four and eighty-seven
paise' be substituted."

I think noes have it.

SHRI SHIVA CHANDRA JHA: Ayes have it.
iqiq*pt m™ ftTT m™
w21 a7 97 fedfrys sUar @ 9 BT
a0F A fefrgs w39 91T | AT W49
fefraa @ oifad

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Those members who are in favour
of this amendment, will you kindly rise in your
seats? (Interruptions) Mr. Jha, are you still asking
for a division on this? I shall put the question
again.

The question is

4. "That at page 5, lines 24 and 25, for the words
'rupees eighty-
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four lakhs and eighty-seven thousand' the
words 'rupees eighty-four and eighty-seven,
paise' be substituted."

The motion was negatived. m

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The question is:

"That clause 7 stand part of the Bill."
The motion was adapted.

Clause 7 was added to the Bill.

Clause 8 (paym”ent of further amount)

SHRI SHIVA CHANDRA JHA: Sir. I
move:

5. "That at page 5, line 27, for
the words ' four per cent' the

words 'one  per cent' be  substi
tuted."

SHRI S. KUMARAN: Sir, I move:

6. "That at page 5, after line
32, the following be inserted,
namely:—

"(2A) The amoimt determined by the
Commissioner, to be paid as dues to the em-
ployees of the Company and its undertakings as
on 23rd June, 1981, shall be paid by the Central
Government on behalf of the Company out of
the amount specified in section7'."

(The amendment also stood in the
name of Shri M. Kalyanasun-
daram)

The questions were proposed.
THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The question is:

5. "That at page 5, line 27, for the words 'four
per cent' the words 'one per cent' be substi-
tuted."

The motion was negatived.
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THE  VICE-CHAIRMAN
GOSWAMI): The question is:

(SHRI  DINESH

0. "That at page 5, after line 32, the following be
inserted,
namely:—

'(2A) The amount determined by the Commissioner,
to be paid as dues to the employees of the Company
and its undertakings as on 23rd June, 1981, shall be
paid by the Central Government on behalf of the
Company out of the amount specified in section

nl J)

THE VICE-CHAIRMAN
GOSWAMI): The question is:

"That clause 8 stand part of the BiU.

The motion was adopted. - Clause 8 was added
to the Bill.

Clauses 9 to' 11 were added to ---:

(SHRI ~ DINESH

the Bill.

Clause 12 {Employment of certain employees to
continue)

SHRI S. KUMARAN: Sir, I move:

7. "That at page 6, for lines 41 to 44, the following
be substituted, namely:—

12.(1) Every person who was an employee on 18th
March, 1980 immediately before the closure of the
company, in any of the undertaking of the company
shall become,—

(a) on and from 18th March, 1980, immediately

before the day of closure of the company, an
employee of the Central Government Cement
Corporation of India Limited'."

(The amendment also stood in the name of Shri M.
Kalyanasun-daram)
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The question was put and the motion was
negatived.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now. the question is:

"That clause 12 stand part of the BiU."

The motion was adopted.

Clause 12 was added to the Bill.

Clauses 13 to 32 <and the Schedule were added
to the Bill.

Clause 1 (Short title and commencement)

SHRI S. KUMARAN: Sir, I move:

1. "That at page 2, Hines 12 and 13, for the
figures and words '23rd day of June, 1981' the
figures and words '18th day of March, 1980' be
substituted."

[The amendment aUo stood in the name of
Shri M. Kalyanasundaraml

The question was put and the motion was
negatived.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, the question is;

"That clause 1 stand part of the Bill."

The motion was adopted.

Clause 1 was added to the Bill.

The Enacting Formula, the Preamble and the
Title were added to the Bill.

SHRI CHARANIJIT CHANDRA: Sir, I beg to
move:

"That the Bill be passed."

The question was proposed.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Shri Hukmdeo Narayan Yadav.

ot gewdw arerew avew (faw)
g 9

AITHIT SOANIENE W vT, N1 Led

v
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FI9 ALEIL & %A ofam @w § a7
1A H A FgAT & % aTFTL WET T4
NfgqEe & TEIF K11 § TG ATHFIT
FT qag<t & wfq A fezwin §, 5%
Tz FE &1 TaT g | TF a6 N
nfggge F7AT § A< AugLl & qHA
9T %zA B FIE T ATETAT FE
2y g at zaw e g froag A
w3 qonfAdi ¥ gwda § 9@ §
iy qage favdl s anEd #
wm fag & arga & 1 ",
gy At w1 AT § 7@ oHww
FT M7 wrawT egra fawmiar =wTEAy
g gvawters werEw fF oa wTadia
i 7 % 5 oF avw wa wre-
T4 ATHTT 92 AT A1 gF &rEIY

Dalmia Dadn Cement

FreA™t F FForafagt w84
/g a@ 3§ W gad

aTE I¥ FIE@MH W OSAT WHIA
frqmat &7 &1 @t & sw fearan
T WSBT AT ITHS AFIA A1 7@al
2 ITRT AT TEAT TT TCATL FHIE-
FIF AT 1 3T 2 ) A1 AT HIEl
JAT  FHTCETE FTAT wTOFH O
F9 € 9T 7 AR Fw@ET 94
AATT EY, TROT F AT AR &1
SATET AT 3T T A9 & ) wA: qE U
At gewTC Ay 1 gfezar At § OHIK
wifady atq gFe & Az seA g fE
FETT ATATIT  FAT § AT IAH
FLHTT HL AT ST FA F1 AT
g I AR § TR FfeEw e
T2 gy mrr § 1 gafeg @ @
Tq Wra 9% #) grfze fw. ..

TATIW F OAHO T BT
WA ¥ qgd TEAT Fw HMC AT
/At U T UEETW &
a9 OF wEg Aty aw ey
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g7 @I ggha @l foas @ awrd
gtqra 912 ¥ 4 99 1 @@
gxqw @ 4g § fv g fage ®
Fgiaa g e el smedl & ow faeend
€ g7 ¥ fod faar a1 ok a3
feara yivd wmar sa =f gam
a8, @ wan T @ —

R ST 9EN-gEA, UW Amevead |
a3 go-edea, oF St ew
H1Ag A9 @O | WO &7 TET
gearw §, 9a%1 qg wewar g %
oF-H€ ITAGE, T NG € 5w,
g1 € swaafr o gE-ay e
QAT gH, AT gaF qgreg AT @7
g1 arur

THE VICE-CHAIRMAN
GOSWAMI): The question is:

(SHRI DINESH

"That the BiH be passed."

The motion was adopted,

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, what shall We do? Do we take
up the next item, the consideration of the
Plantations Labour (Amendment) Bill or do we
take up Calling Attention? I would Uke to know
from the Minister of Parliamentary Affairs.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIA. MENTARY
AFFAIRS (SHRI SITA RAM KESRI): The
Finance Minister is expected at any moment.

g A Fg T f SiEr gyl Aow 4T

SHRI ERA SEZHIYAN: Sir, my plea is this. Only
five Members were there on the Calling Attention
in the Lok Sabha and they
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menit) Bill* 1973
[Shri Era Sezhiyan]
have taken from 12 noon to 4 p.m. And there
are 12 Members to participate here on this. [
would like to know how long we are going to sit.
o ameAraTy s (fasdr)
#fadz w37 & way 931 43 &, 9m IAA
qm #far

SHRI SITA RAM KESRI: In a few minutes,
the Finance Minister is expected here.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL)
.1981-82.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, the Supplementary Demands
for Grants.
ot fra 7z ;0 (faare): a0
t7 5z QIHEATET 2 ... . (FIAIN)
fafas frardg . ... :ifen w2aww
qr @ g Far ... (smamw) L.

N q0w gud (A3
AM™ BT ATA 9T CATET ATF WET
P ®E @ W #1 Wy A
arm Hadt O (emamn) L.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): He has to lav a statement on the
Table.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): Sir, I beg to lay on the Table
a statement (in English and Hindi) showing the
Supplementary De-mads for Grants (General) for
the year 1981-82 (September, 1981).

THE PLANTATIONS LABOUR
(AMENDMENT) BILL;1973.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): So far as

the Calling Attention is concerned, I think, we
shall have to wait for some time because the
Minister is not free. As regards how long we
will sit and other things, the hon. Deputy
Chairman will come and take the Chair he will
decide when it is taken up. Till that time, we
will take up the next item, the Plantations
Labour (Amendment) Bill. 1973.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI RAM
DULARI SINHA): Sir, I beg to move—

"That the Bill further to amend the Plantations
Labour Act, 1951, as reported by the Joint
Committee of the Houses, be taken into
consideration."

Sir. the Plantations Labour Act, 1981,
provides for the welfare of labour and regulates
the conditions of work in the plantations. The
Act deals with health and welfare; hours of
work, rest intervals etc.; employment of
children and young persons, and leave—with
wages.

Sir, the Plantations J*ahonr (Amendment)
Bill, 1973 was introduced in Rajya Sabha in
1973. The Bill was referred to the Joint Select
Committee of Parliament. The Committee
submitted its recommendations on 3rd March,
1975.

Sir, the main objectives of the Amendment
Bill are to extendthe benefits of the welfare
provisions to a larger number of workers, to
provide for compulsory registration of
plantations, and reduction of weekly hours of
work for adults and children. The Bill also
seeka to provide for the first time com-
pensation payable in the case of death or injury
to a worker or a member of his family as a
result of the collapse of the house provided to
him by the employer.

Sir, the existing 1951 Act apnlies to tea,
coflfe, rubber and cinchona



